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THE HIGH COURT OF JUDICATURE AT BOMBAY
ORIGINAL SIDE

NOTIFICATION

No. G/Amend/ 392.— The Honourable the Chief Justice and Judges of the Bombay High Court
are pleased to direct that the following amendments shall be made in Rule 1051 of Chapter LVIII
of Bombay High Court Original Side Rules, 1980 with effect from 1st December, 2014.

Substitute the following Rule as Rule 1051(i) to (iv) for the existing Rule 1051 of
Rules to Regulate Proceedings For Contempt Under Article 215 of The Constitution of
India and The Contempt of Courts Act, 1971 contained in Chapter LVIII of Bombay High
Court Original Side Rules, 1980 :—

Rule 1051(i) : Every Petition or reference in respect of Civil Contempt alleging willful
disobedience of any ad-interim / interim or final order passed by the High Court shall be heard
and disposed of by the concerned Division Bench or Single Judge, as the case may be, before
which/whom the main matter is pending or before which/whom the main matter would lie, if it
were pending.
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Rule 1051(ii) : Every Petition or reference in respect of Civil Contempt of Subordinate
Court shall be heard and disposed of by a Single Judge.

. Rule 1051(iii) : Notwithstanding anything contained in Sub Rules (i) and (ii), the Chief
Justice may in his discretion assign to a Division Bench Contempt Petition which would
otherwise lie before a Single Judge.

Rule 1051(iv) : Notwithstanding anything contained in Sub Rules (i) and (ii), the Chief
Justice, in his discretion, may assign Civil Contempt Petition to any other Division Bench or
Single Judge.

HIGH COURT OF JUDICATURE AT BOMBAY,
Dated 29th November, 2014.

Dr. Mrs. SHALINI PHANSALKAR JOSHI,

Registrar General.
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